Filing under clause (ca) of sub-regulation (2) of regulation 13 of the IBBI (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

Modern Syntex (India) Limited; CIRP commenced on 28.03.2022;

List of creditors as on 08.08.2023

Sl. No. Cat f credit Summary of claims received Summary of claims admitted
° ategory of creditor 2 oy ! i 2 A . n fl = Amount of contingent | Amount of claims not Amount of claims under Remarks, if
No. of claims Amount No. of claims fount oF ciaims claims admitted verification any
admitted

1 Secured financial credltors belonging o 2 0.00 o 2 0.00 2 0.00 2 0.00 2 0.00
to any class of creditors

2 |Unseured ~ financial  creditors 0 20.00 0 20.00 20.00 2 0.00 2 0.00
belonging to any class of creditors

3 |Secured financial creditors (other than
financial creditors belonging to any 4 % 85,629,867,423.00 4| %65,310,238,423.00 % 0.00|% 20,319,629,000.00 % 0.00
class of creditors

4 |Unsecured financial creditors (other
than financial creditors belonging to 1 % 108,622,274,000.00 1 2 0.00 R 0.00| ###H#HHHHHHHHHH % 0.00
any class of creditors)

5 |Operational creditors (Workmen) 5 % 1,198,225,254.00 5 % 1,198,225,254.00 % 0.00 < 0.00 % 0.00

6 |Operational creditors (Employees) 75 % 43,903,174.75 75 ¥ 15,259,539.00 % 0.00 % 0.00 % 28,643,637.75

7 |Operational creditors (Government o 2 0.00 o 2 0.00 2 0.00 2 0.00 2 0.00
Dues)

8 |Operational creditors (other than
Workmen and Employees and 13 % 416,264,552.50 13 ¥ 415,301,073.50 % 0.00 % 0.00 % 963,479.00
Government Dues)

9 |Other creditors, if any, (other than
financial creditors and operational 1 % 129,749,748.00 1 % 129,749,748.00 % 0.00 % 0.00 % 0.00
creditors)

Total 99 196,040,284,152.25 99| 267,068,774,037.50 2 0.00| ###H#HHHHH#HHHHE % 29,607,116.75

Notes to list of Creditors

1. As per Regulation 14 of IBC 2016-
Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best
estimate of the amount of the claim based on the information available with him. The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims

admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision.

2. The claims if not submitted in appropriate claim form have been provisionally admitted at notional amount of Rs. 1.

3. Claims have been provisionally admitted by RP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to RP.

4. The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which
warrant such revision/substantiation/modification.

5. Information / evidence / clarification may also be pending from Operational Creditor/Management/Employees for the claims under further verification.




